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REFERENCE TO ALLEGED AR-
REST AND RELEASE ON BAIL OF
SHRI RAM BILAS PASWAN, MP,
AND SHR] MOHAN RAM, TOURISM
MINISTER, GOVERNMENT OF
BIHAR
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Shri Paswan and 14

Mohan Ram
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“Samastipur, Nov. 27. The
Tourism Minister of Bihar, Mr,
Mohan Ram, g Janata Party MP,
Mr. Ram Bilas Pasvan, and a
Janata MLA, Mrs. Premlata Raj,
who were arvested vesterday for
their alleged involvement in violent
incidents dwing polling in the
Samastipur Lok Sabha constituency,
were released on bail today, ac-
cording o the District Superinten-
dent of Police, Mr. Aiit Dutt.

(Interruntions)
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Mohan Ram were also arrested.
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Both Mr. Ram ang Mr. Paswan
have been charged with rioting and
attempt to murder.”

“They were arrested in connexion
with a violent incident al Salempur
booth in the Sarairanjan Assembly
segment in which the security
guard of the Minister fired from
his revolver injuring one person.
The Sarairanjan police had register-
ed a case againgt the Minister and
Mr, Paswan.”
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to a matter of
urgent public importance
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MR. DEPUTY CHAIRMAN: Next
‘eyoes o] woxy afessawn ‘wa}

SHRI N. K. P. SALVE: Sir, I have
4 point for submission. Today I had
given notice for mention of a matter.
Yesterday, peaceful demonstration
took place in ... --

MR. DEPUTY CHAIRMAN: There
is no point of submission. This is very
wrong.

| it {2 fag Werd - A A
gees faar rufira §9 a9 | 8

[28 NOV. 1978 ]
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o7 I FIq AR . WL AT

3z |
Wt AT AT . g9 %9 93 1
Ted FIA AT HY faseT |
SHRI N. K. P. SALVE: Sir, T am
not or law and order ..
MR. DEPUTY CHAIRMAN: Os

whatever it is. Please sit down. You
Have not been permitted.

SHRI N. K. P. SALVE: What is the

basis for the rejection? I should like
your indulgence...

MR. DEPUTY CHAIRMAN: This is
very wrong. Such a point should not
be raised like this ... (Interruptions)
No, no, this is wrong.

SHRI N. K. P. SALVE: But what i3
the criterion?

MR. DEPUTY CHAIRMAN: There
ig a criterion which cannot be ex-
plained here. Please do not take the
time of the House... (Interruptions)
This is not proper, Mr. Salve.

- SHRI N. K. P. SALVE: Sir, the

people are being denied their right. .,
MR. DEPUTY CHAIRMAN: Noth-

ing will go on record

'Shri N. K. P.

to speak.

MR. DEPUTY CHAIRMAN: Order
please. Next  item. Secretary-

General.

Salve continued

[ —

MESSAGE FROM THE LOK SABHA

The Employment of Children (Amend-
ment) Bill, 1978

SECRETARY-GENERAL: Sir, I
have to report to the House the follow-
ing message received from the Lok
Sabha signed by the becretary of the
Lok Sabha:

“In accordance with the previ-
siong of Rule 128 of the Rules of
Procedure and Conduct of Business.



